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CENT:7 ' AL iMINITRTW TRIBUNAL 
CUT 2ACK BNCHL C5TCK. 

rigina1 Application No.269 of 1990. 

Date of decision: July 24,1991. 

Fagu Sahu 	 ... 	Appli.ant. 

Versus 

Union of India and others •.. Respndents. 

For the app1icc -it ... 	 Mr.D.P.Dhalsamant. 
Advocate. 

For the respndents... 	Mr.Aswini Kurnar Misra, 
Sr. Standing Coun 3e 1 (CAT) 

C JR AM: 

TH& H OURABLE 	.N . SENGUPTA, MM3ER (JrJDIcIAL) 

Whether reportecs of local papers may be a1loied 
to see the judgnent ? Yes. 

To bereferrd t the Reporters or not ? 

Whether His Lordship wishes te the fair copy 
of the judgerit ? Yes. 
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CTdi UNIN IJfi d IV TR IBUNL 
OLFI' £C.K Btf.NCH: CUTTdK. 

3rigirial Applicitixn N.269 C)f l9O. 

Dabe of decision : July 24,1991. 

Fdu 3ahu 	 ... 	 Appli:dnt. 

ye us 

Union of IflELjd and others ... 	Repori.ents. 

For the applicant... Mr.D.P.Dhalsamant. 
AdvOCite. 

For the resoondens .. Mr.Aswini Kumar Micra, 
Sr.tand.ing Coun e1(CAT) 

C .) 

TH 	H3N JJ:3L )L-. • N • NGJP 	13 (J'JLI.2 LL) 

J LI D G :i 	N T 

N. 	NGUP ,MIvL3d(J) In this aopllco,a. prayer for directi rn to the 
UL 

rpondents to allow bim transfer traiellinq allowance 

on his po3ting as superintendent, Poscal tarnp Depot, 

Bhubaneswar1  has been made. 

2. 	The facts lie in a narrow cornpss. The applicant, 

adniLtedly was working as officiating Post Master(Higher 

eiectin Grade I) at the Head Jfficeat saml3aipur, Dn 

23.12.1988 an order promoting him tthe Group B cadre of 

the Postal 3ervice on urely ad hoc basis and psting him 

as uperintendent,Posta1 stamp Deoot,BhubaneSwdr was 

( passed, The applicant joined at Bhubaneswar and fr 

I there he reired. The applican: submitted a transfer 
V 

T..bil.i in reply to which the Postal authorities directed 

him, to sunit the T..biil treating his posting at 

Bhubanesw.Lr as depitition arI on temporary transfer. 

3 • 	Mr,/.K.Misra, learned 3enior Standing Coan3el(C/T) 

for the Postal Departeicat has very vehemently contended 
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that the applicant was well aware that he ws being posted 

temnordrily at Bhubeneswr for a period of lees than 2 

months as he was t retire roughly after 57 days of his 

joining at his new station. May be, the applicant was to 

enjoy the benefits of his promotional post for less than 

2 months but that does not make his posting at Bhuneswar 

a temoorary transfer. The expression'ternoorary transfer' 

s a different connotation than the posting on promotion, 

though on ad hoc basis. AS.t hoc promotions by their verr 

nature are temporary, the use of the word 'ta-n oorary' with 
VL U 	 L 
ad hoc was In the nature of surplusMr.Dha1samant , iearneä 

couns.l f-or the apPliCdnt) hds Cnteflded that the applicant 

on his retire ient ws paid the home going T.A.treating 

Bhubaneswar as his headguarters statIon. A personon 

deputation, according to .R.113, has to be posted back to 

his original olace from where he waS deputed.Thal-: this  

cannot be a deputation (ould also be apparent from another 

fact namely when he was officiating in a. lower grade at 
t 

amba1Dur and he was posted to a oot in the higher grade 

on promotion. Deputation is made from one oost to another, 

if the Department is the same in the same cadre. Therefore, 

the claim of the applicant for transfer T.A. on his oosting 

at Bhubanescar from ambalsr should have been allo.ied. 

Aa.ordingly, the apoiicn t succeeds and if he has already 

presented a bill to the Department claiming transfer 

it should be scrtjnised and passed within a perioci o 

one month from the date of receipt oL a copy of this 

judgrnentnd if the T.A.biLl is not available inthe 

Departrnent,they should inform the applicant in his present 
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address to submit one and dispose of the claim of the 

applicant within a rrvonth thereafter. 

The case is accordingly disposed of. No co3tS. 

... ... S ••SSeS S' 	•• 

Member (Judicial) 

)blb , 


